Government of Maharashtra
Revenue & Forest Department
COLLECTORATE OFFICE, RATNAGIRI
New Administrative Building, 2nd Floor, Room No. 201, Revenue Branch,
Jaystambha, Tal & Dist — Ratnagiri

Phone Number : 02352-222483 Fax Number : 02352-226250
| —— 02352-224222 Email ID:- revenuecollector@yahoo.in
No. RB/Karya.A K.-6/NGT O.A. 103/2024/Report/2024 Date :27/08/2024
To,

e

\,T(e Registrar,

National Green Tribunal, Western Zone,
New Administrative Building, 1% Floor,
B-Wing, Opposite Council Hall,
Pune — 411 001

Sir,

Subject :  Original Application 103/2024
Balvant Murlidhar Parchure (Power of Attorney Holder

of Shri. Vinayak Bhatkar) Vs. Yashwant Soma Tandel
& Others 9

Reference : 1. Hearing Order dated 15/05/2024

2. Sub-divisional Officer Chiplun Letter No. MNL/O.A.
-103/2024/962/24 Dated 19/08/2024

With reference to the subject mentioned above this office received hearing order dated

15/05/2024. As per the instructions given in hearing order dated 15/05/2024, a Joint Committee has
been constituted under the chairmanship of Sub-divisional Officer, Chiplun.

Sub-divisional Officer, Chiplun has submitted report of site inspection carried by Joint
Committee along with the supportive documents. Sub-divisional Officer. Chiplun is being authorized
to submit the report to Hon. National Green Tribunal. The report of Sub-divisional Officer, Chiplun
along with supportive documents is being submiticd herewith for your king consideration.

Copy To

Yours >S/@erely,

(M. Dev(e;der Singh)
Collectdr Ratnagiri

Sub-divisional Officer, Chiplun

2/-- You are herehy authorized to submit the report to Hon. National
Green Tribunal, Pune. The neat date of hearing is fixed on 20/09/2024. Therefore.
you should submit the report tv Hon. National Green Tribungl, Pune before
20/09/2024. A compliance report should be submitted to this office.

Sign [ x
M. Deven}ier Singh)
Collector Ratnagiri
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OFFICE OF SUB DIVISIONAL OFFICER - CHIPLUN
Mumbai Goa Highway, Chiplun, Taluka-Chiplun,Dist-Ratnagiri — 415 605
Phone n0.02355-252046 Email- sdo_chiplun@rediffmail.com

No.MNL/OA 103/2024/962/24 Date 19/08/2024

To,
The Hon. Collector Ratnagiri,
(Revenue Branch)

Subject : Submission of Site Inspection Report alongwith the Committee constituted as
per the Directions given by Hon’ble National Green Tribunal (NGT), Western
Zone Bench, Pune in O.A. No.1103/2024 (WZ) Dated 15-05-2024
Reference : 1.Your order no. Mahasul/ Karya. A.K.6/NGT 103/2024/ Samiti Gathan,
Dated 31-05-2024.
2.This office report no MNL/O.A 103/2024/962/24 Dated 03/07/2024.

Respected Sir,

As per the above referred order issued, it was directed to carry Joint Site Inspection along with
constituted Committee as per the directions issued by Hon’ble National Green Tribunal (NGT), Western
Zone Bench, Pune vide order dated 15-05-2024 in 0.A.103/2024 in Point No.9 and to submit the detailed

report.

Accordingly, Joint Site Inspection have been carried with Committee Members Applicant Shri
Bhatkar, Construction/Structure Holder Shri Tandel & Others, Talathi,Velneshwar, Circle Officer
Velneshwar, Gramsevak Velneshwar, Police Patil Velneshwar on 12-06-2024. Site Inspection report has
been prepared after inspecting present status of the land and disputed construction. During Site inspection,
say i.e. Jababs were recorded of Complainant Shri. Bhatkar and Construction Holder Shri. Tandel. The
factual report on the matter is submitted is as under —

Joint inspection has been carried out at the surrounding areas and the building being constructed by
Shri. Yashwant Soma Tandel at Mouje Velneshawar, Taluka-Guhagar, District-Ratnagiri on the Kharviwadi
(beyond) beach at sea shore adjacent to Gat No.162. During the site inspection, the record of Grampanchayat
is inspected, verified and it is observed that Gram Panchayat House no. Old 137, (54 X 29 fti.e. 16.50 X
8.90 m.) building was existing since 1959-60. Subsequently, the property number in the said property tax
assessment has been changed to new number 122. New No.122 is registered on the name of Yashwant
Soma Tandel and others. With the consent of Shri. Yashwant Soma Tandel, a new RCC construction of size
15.25'mtr. x 10.08 mtr. and height 4.40 mtr. has been started in the said area. Previous old construction was
146.85 sq.m. Koularu Kuda was now extended aproximetly up to 153.72 sq.m. RCC construction. It is
seen that actual 6.87 sq. m. aproximetly excess construction has been done. It is observed that ground floor
work is in final stage. Construction Holder Shri. Ya§Wma Ta|ndel is a traditional resident and his
property has been levied since the CRZ notlﬁcatlon.& qramﬂ’ﬁ‘" | 2 0 AUG '20’21
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nt and beyond that, thett

At the rear side of the building of the said hall, there is a crude embankme
is the common property at Gut No. 162 of Shri. Vinayak Dattatray Bhatkar, in which it is observed that there
are 200 coconut trees, 200 mango trees and 1200 cashew trees, kokum, jack fruit trees have been planted.
Shri. Bhatkar has said orally that in the remaining area rice is being cultivated. Around the boundry of
disputed construction (except east side), a concrete embankment (Bandhara) is built and at the north-west
side of the embankment (Bandhara), there is smal! stream i.e. Vahal. The small stream reaches the sea at a
distance of about 15 to 30 meters. In front of the disputed construction/structure, there are houses of the
fishermen community beyond and adjacent to the small stream i.e. Vahal. In front of those houses, fishermen
have covered their boats used for fishing.

As these properties i.e. disputed construction and Shri. Bhatkar's plot Gut no. 162 are adjacent to
each other, there is a dispute over their boundaries. During the inspection, as per instructions given to Deputy
Superintendent, Land Records, Guhagar to carry out an immediate measurement of disputed construction,
Deputy Superintendent, Land Records, Guhagar carried survey on 12-06-2024 and submitted his report vide
letter no.Bhuma/CRZ/Mouje Velneshwar/2024/607, Dated 14-06-2024 to Tahsildar, Guhagar.It is attached
as Annexure I (Page no.1 to 11 ) As per survey map and report of Deputy Superintendent, Land Records
Guhagar, the disputed construction is commissioned on adjacent land to Gut No.162, which is formed by sea
siltation. But the construction is not carried out in the land of Complainant Shri. Bhatkar’s owned land i.e.
on Gut No.162.

As per survey map and report as submitted by Deputy Superintendent, Land Records Guhagar,
Tahsildar, Guhagar vide letter no.LNA/SR/CRZ/2024, Dated 18-06-2024 has informed Assistant Director,
Town Planning Department, Ratnagiri to give remarks/opinion regarding any violation of CRZ norms due
to above disputed construction. Accordingly, Assistant Director, Town Planning, Ratnagiri vide their letter
n0.2555/Mouje Velneshwar Tal-Guhagar/SsanrRatna/2156, Dated 21-06-2024 informed that disputed
construction as shown in the map falls under CRZ-IB, i.e. in between High Tide and Low Tide Zone as per
Coastal Zone Management Plan (CZMP) approved by Ministry of Environment, Forest & Climate Change,
Govt. of India, New Delhi on 25-8-2023. It is attached as Annexure II (Page no.13 to 17).

Recalculation/Resurvey of Gram Panchayat is done after every four years. Accordingly, the building number
122 has undergone the changes since the year 1959-60, the detailed report is submitted by Gram Sevak dated
02-07-2024. 1t is attached as Annexure IIT (Page no.19 to 21 ). Report of Tahsildar, Guhagar, Joint Site
Inspection report, Jabab and other supporting documents are attached as Annexure IV (Page no.23 to 35)
are submitted herewith.

As the CRZ permission for the construction has not been obtained by Shri. Yashwant Soma Tandel, this
office had already issued a notice dated 01/03/2024 to Shri. Yashwant Soma Tandel to demolish the
construction and restitute the land within the 15 days after receiving the notice. Shri. Yashwant Soma Tandel
filed Regular Civil Suit No. 17/2024 in Civil Court Senior Division, Khed. Copy of summons’s notice is
attached here as Annexure V (Page no. 37 to 47).

Thus, this is Detail Report submitted.

Yours sincerely

B

P

(Akash Ligade)
Sub Divisional Officer,
Chiplun Sub Division

D:ALND\LND.docx
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T nstay OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

-t

NOTIFICATION

New Delhi, the 18th January, 2019 L

.S.R. —Whereas by. notification of the Government of India. in the.erstwhile Ministry

of Envirgn?n':ntsgé?Forests numbgr S.0.19 (E), dated the 6™ January, 201-1 -.(hereinafter-__re.fg_rred» to

as the Coastal Regulation Zone Notification, 2011), the Central Government <Aj_e_clabred,c§rtaug
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received

representations from various coastal States and Union territories, bg_side_s other stakeholders,

regarding certain provisions in the Coastal Regulation Zone Notification, _g011 related to

management and conservation of marine and coastal ecosystems, developmgqt in coastal areas,

eco-tourism, livelihood options and sustainable development of coastal communme,s' etc.;

And Whereas, various State Governments. and Union territory . administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable: development with respect to the
Coastal Regulation Zone Notification, 2011; :

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a drait Coastal Regulation Zone Notification, 2018 was i ssued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on‘the 18" April, 2018
seeking comments and suggestions from all concerned:

And Whereas, objections and suggestions received in response to the above mentioned
draft Codstal Regulation Zone Notification, 2018 have been duly considered by the Central
Government; :

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.0. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done befere such supersession, the Central

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explananon: - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
Procedures and made available to various coastal States and Union territories.
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4. Prohibited activities within CRZ.- The following activities shall be prokilBitad:; zih--ge‘lt'%l, witnin
the entire CRZ and exceptions to these and other permissible and regulated activities ‘i specific
CRZ categories viz. CRZ-I, Il Il and IV, shall be governed by the provisions of paragraph 5:-

(i) Setting up of new industries and expansion of existing industries, operations-or processes.

(i) . Manufacture or handling of oil, storage or disposal of hazardous substances as:specified in
the - notification of the Ministry of Environment, Forest and Climate: Change’. number
G.S.R.395 (E), dated the 4™ April, 2016.

(iif) Setting_up of new fish processing units.

(iv)  Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
- competent authority. .
(v) Discharge of untreated waste and effluents from industries, cities or towns and other hurhan
settlements. '
(vi) Dumping of City.or town wastes including construction debris, industrial solid wastes, fly ash
- forthe purpose of land filling. —

(vi)  Port and harbour projects in high eroding stretches of the coast.
(viii)  Mining of sand, rocks and other sub-strata materials.
ix) - Dressing or altering of active sand dunes.

(

(x) In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

(xi) Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:

5.1.1. CRZ-IA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-| A area, with following exceptions:-

(i) Eco-tourism activities such as mangrove walks, tree huts, nature trails,etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

(i) In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyange systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

(iii) Construction of roads and roads on stilts, by way of reclamation in CRZ-I areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through. mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory- plantation of mangroves.

9.1.2  CRZ-l B - Thejintertidal areas:
Activities shall be regulated or permissible in the CRZ-1 B areas as under:-
(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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- Qforeshore facnlmes I|ke ports, harbours Jetties, wharves quays, sllpway, brldges hover
ports for coast guard, sea links, etc; -

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:
Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport,system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators tayung of storm water drams '
or for structure for-prevention of salinity ingress and freshwater recharge .
(ii) Activities related to waterfront or directly needing foreshore facilities such as. ports and -

harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safétyfacilities, coastal pohce stations, Indian coast guard stations

and the like.
(iii) Power by non-conventional energy sources and associated facilities.

(iv)  Transfer of hazardous substances from ships to Ports, terminals and. refmenes and vice
versa.

(v) Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-ll to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate

Change, provided that such facilities are for receipt and storage of fertilizers. and raw
materials required for fertilizers, like ammonia, phosphoric acnd sulphur, sulphunc aC|d nitric

acid, etc.
(vij  Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grarns in nOtIerd Ports

(viiy  Hatchery and natural fish drying.

(vii)  Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution; Control Committe_e.'

(ix)  Treatment facilities “or waste and effluents and conveyance of treated effluents.

(x) Storm water drains.

(xi) Projects classified as strategic, defence related projects and prolects of the Department of
Atomic Energy, Government of India.

(xiiy  Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mlnmg
and Minerals (Development and Regulatlon) Act, 1957)(67 of 1957) occurnng as such orin
association with one or other minerals in the intertidal zone by such agencres as‘authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Ftese.arch:
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(xiii)

(xiv)

(i)

(iv)

Provided that the manual mining operations shall be carried out on'lyébtyx(;ep,loyi@era;ns
using baskets and hand spades for collection of ore or mineral within the intertida zone and

-as per approved mining plan, without deploying or using drilling and blasting or-Meavy Earth

Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore re_qUiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and"felevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Poliution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities. ‘

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-Il:

Activities as permitted in CRZ-! B, shall also be permissible in CRZ-II, in so far as applicable.
Construction of buildings for vesidential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning

regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or

‘Floor Area Ratjo (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FS| after the date of publication of this nofification in

the official Gezette, the Urban Local Body or State Goverriment or, Union territory
Administration 'shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall

forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its

views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters,

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need

for amendment of the FSI after the said date of this notification, the Urban Local Body or

State ' Government or Union territory Administration shall approach the Ministry of

Environment, Forest and Climate Change through the concerned State Coastal Zone

Management Authority (SCZMA). or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and- the NCZMA shall

‘thereafter examine various aspects like - availability of public amenities, environmental

protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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